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| udmlttedly the oetltloner was
susoended on 22.8.1985 &eﬁiiﬁﬂag:ﬂ-em a
chérge of committing bredch of trust of
a huge' amount. It @ppedrs that a
Complaint was also filed ageinst him for
the sdid offence; ‘He was tcxken tq ‘the
custody on 20.9.1985 dndm the
judicial custody till .22.4,1986. In the
counter it is stated that the petitioner

5
A

Criminal

did not inform @nd he did not stay at the
headquarters fixed for him at the time of
suspension and that héflicohded; We find
no force in this contention. ;&égé):s’hhe,
hav ing been tuken to custody by oollce

learned Additional Sténding Counsel
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ang then rerénded to judicial custody %& (P}mfh
does not amount to @bscondence. He wis “
staying at Koraput &nd later on 17.6.1992, &% DAY
according to the ullegat lon in the *etltlon, C\\ '2‘%‘%'3 ""ji\’f
he was evicted by the Collector, Korcput “‘\‘*‘\ &\%\N\\a
from the quarters which he' was occupying. Lo AR
Since, then, the applicant was occupying \Q\\ \o ‘\

a private reslder.ltial building. He claims AR s A :

75 per cent subsistence &llowdnce under

the rules w:.th effect from 22. 11 .1985 which | . ’?k A 0&\"3
would be the end of three months period ‘v\m\&\\ P\Qr_o\
after the date of suspension. The'rule is \7‘6* U NP,\
clear thet if the enquiry is not prolonged N m\;vs SO AN Y
on accouﬁt of the conduct of the petitioner &\\S\- AN LB RN
then he would be entitled to 75 per cent ;\\"‘D o wuey 5
subsistence @llowance of his pdy. The }r,\?:tbg \9\4\\’5\
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déted 24.4.1995 stating that sub51stence

allowénce of 75 per cent of pay ha@s
been cdalculated from 1.4.1990. We find
taking imte. .U
consideration 1.4.1990 as the cﬁt—off
date for calculating 75 per cent

dbsolutely no basis

subsistence allowance. When the rules
mike it obligatory to pay such an

@llowénce on the expiry of three monthd
from the date of suspension then unlesg|

the respondents @re in @& position to
satisfy the Tribunel thdat the enquiry
was prolonged on account of the

tO subsistence e@llowance at that rate
and daccordingly we direct that the
petitioner shall be paid subsistence

dllowance at 75 per cent of his salary {

from 22.11.1985,

The next question for considerati
is wehteri thespetitioner is entitled to

House Rent &llewance. The learned Addi-

tiondl Standing Counsel admits that
when he is occupying the Government
guadrters he is not bound to vacate it
even during the perdod of suspension.
But undisputedly, in the instant case,
the petiticner was evicted from the
Government quarters by the Collector,
Koraput, and therefére, he is now
occupying @ rented house. That being
s0, from 17.6.1992, he is entitled to
House Rent Allowance @t the rate

permissible under the rules. Accordinglyl

we direct that & c&lculaétion shall be
mide and all the arrears due to the

$%

conduct of the petitioner, he is entitlegd
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Otiice note as to

No. of | Date of | Order with Sigrature action ( if any¥*
Order Order . | taken on oxger
= N
0el? 524.4.95 towards subsistence allowénce and

| House Rent Allowdnce shall be paid

’ within 60 deys from the date of

H g receipt of & copy of this order,

| Hand over a copy of the order to the

' petitioner's counsel forthwith to

! . meke it available to the concerned

’ authorities for paymgnt. i

Origin@l Application is disposed

| of interms of this order.
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